IN THE CENIFAL ADMIMNISTRATIVE TRIBNAL, JAIPUR BENCH, JAIPUR

0.A.No, a25,92 Dt, of order: 22.8,1994

~Ajay Kumar Mathur Applicant

Vs,

.8

Union of India & Ors. Fespondents

. Mr,P,v.,Calla Counsel for applicant

Conunsel for responierts No.1 & 2
Counzsel for resporndents 3 to 27

Mr& s, Hasan
Mr.Vireprdra Lodha -
CORAM:

*e Py

Hon'ble Mr,Justice D, L ,Meht&, Vice Chairman
Hon'ble Mr.0,P.Sharma, Member (Adm.)

PER HON'BLE Mr,JUSTICE D,L.MEATA, VICE CHAIEMAN,

Hedri the led@rwed counsel for the parties and hiave perused
the recordi. It was ppiﬁted ont by the ledrned counsel for the
responients thit vide order dated 12,£.1994, directions have
"been given to @3mend the edrlier order and now the Applicant has
been pléced in the ordde of M,330-560C by Smendirg the original
‘order. In the light of the order dated 18.5.19%4, the 0., is
:diSposed of as under:

The responients shill consider the case of the anplicant
with regard to the restordtion of salary, seniority and allled

matters accordiny to law within & re2sonable time.

\ There shall he no order as tn costs.
s '

(0.P.Sh u@) | (xé.\mﬁ) /

Member{A)" Vice Chairman.



